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Gentral Adnlnlstrat ve Trlbunal, prlnclpal Bench

Orlglnal Appllcatlon }to. ?+65 of 2003
New Oelhl, this the ?Znd day of Aprtl,?004

Hon'ble Xr. Justlce V.s.AggnrualrGhalrran
Hon'bte ltr. R. K. upaotriii",r"iU"itel

Jagannath Sharma
St. Asslstant D. p. A. Unlt.Dlrectorate of Economics_Statistlcs,,
OeLht

(BY Advocate: Shrl T.N. Tripathl)
....Appllcant

a

Versus

l. Govt. of N.C.-T. of Delhl,through Chlef Secretary,
f. P. Sectt. , players Bld;.,
New Delhl

?

5.

Development Commlssloner,
Sales Tax Department,
Govt. of Delhl
5/9 Under HiIl Road,
Delhl.

3. Registrar/Chairman
Co-operative Soclety,
Chairman Cadre Committee,
p. A. Cs. New Delhl

4. P.A.o. xI
Old Secretarlat.
OeI h 1 -54

Dlrectorate of- Economlcs & Statlstlcs,
IogI. No. I 48, OId Secretariat,
0el h I -54

I
. ..,1RrDltpondents

(By Advocate; shrl VlJay pandltarfor respondents 1r?,4&5)

O N D E R(ORAL)

ourlng the course of submlssrons, 1t was polnted
that appltcant had submltted hls representatl0n onry on
r7 '9. 2003 and flred the present petltl0n on ?6. g. z0o3
wlthout waltlng for a declsl0n on the said representatl0n.

Keeplng ln vlew the aforesald fact which ls?

,q
not



-?-

ln dlspute, the

premature.

present petltlon rnust be held to be

3. that resoondent no,Z would
consl der representation and oass an
approprlate speaklng order preferably wlthln four months of
the recerpt of the certlfied copy of the present order and
communlcate lt to the apprlcant. hfe make lt crear that we
are not expresslng ourserves on the mertts of the matter
lncludlng any controversy pertalnlng to delay. O.A. Ls
dlsposed of.

It ls dlrected

the aforesald

a

a'e d\
( R.K. Upadhyaya ,
trlerber(A) ( V.S. Aggarual )

Chalrman
/ dknl

T




